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11-1 o n b 1 e a rn t „ L a k s h m i 3 w a m i n a t h a n ,, V .i c e C h a i r rn a n (' J "i

We nave Fieard, Shri LL Rariganathswamy, learned counsel for
trie petitloiier in r:P 562/2001.. We find from tFie .locLirnents on
i  •-•..■ '...■I v.! Li ici. i. L.ne '"sspondents have impl.emented ti'ic TribunalLs

order- riatsri 13..3..2000 in OA 2219/1997.. This fact has a.,so n-ct
been denied by the learned counsel,, who has submitted triat
wiiile -Td-rs respondents have implemented the TrAFrunal

L-^31 Liiii i amounts aue to the applicant inave not been

r.ixed and paid..

Q ! ' '• J' L i" '

4.. Noting the relevant Facts and bi^ sub,T,issiorr.r made
by the learTied counsej., we are unable to agree with him tFiar

P'di-ma^^-facie case which has iieei-i made on t bv trie
petitioner- against the alleged contemnors,, It .i.s aiso noT
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stated that the petitioner has made any further representation

to We respondents to re-calculate the amounts as claimed by

him nor it is stated what reply has been given by the

respondents to such a representation»

3„ In the above circumstances, CP 562/2001 is rejected,

as no prima-facie case has been made out by the petitioner to

warrant further action being taken in this regard under the

provisicbnte of the Contempt of Courts Act, 1971 read with the

provisiobs\ of Section 17 of the Administrative Tribunals Act,

1985,
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